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I.A.No.2678: 

 

I.A.No.2678 is allowed subject to the condition that the M.C.D. and R.W.A.s agree to cover only part 

of the nallah with a view to straighten the alignment of August Kranti Marg at the cross section with 

Balbir Saxena Marg in front of Siri Fort Auditorium and construct a slip road to facilitate the 

approach to the Sports Auditorium and cutting of some trees and this is subject to the following 

conditions : 

 

1. The construction/widening of the road and the other works will be carried out strictly as per the 

details given in the PWD letter dated 23rd March, 2010; 

 

2. wherever technically feasible instead of felling, transplanting of trees will be done. 

  


